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IN THE CENTRl\L ADfvUN!STR.t.,TI\/E TRIBUNAL 
JODHPUR BENCH 

ORIGINAL APPLICATION NO. 218 OF 2005 
JODHPUR:THIS THE 13TH DAY OF SEPTEiv1BER, 2006 

CORAM: 

HON.BLE MR. J. K. KAUSHIK1 JUDICIAL MEMBER 
HON.BLE MR. J.P. SHUKLA, ADMINISTRATIVE MEMBER 

Anu Devi W/o late Shri Mohan Lal at present working as 
Safaiwali under Station Superintendent at Sangaria, District 
Hanumangarh. 

.. ... Applicant. 
Mr. C.P.Trivedi1 Advocate, for the applicant. 

Versus 

1. The Union of India through the General Manager, 
North Western Railway1 Jaipur. 

2. The Divisional Railway Manager, 
North Western Railway! _. 
Bikaner Division, Bikaner. 

3. The Divisional Personnel Officer1 

North Western Railway, 
Bikaner. 

. .... Respondents 
Mr. Manoj Bhandari! Advocate, present for the respondents. 

ORDER 
[PER J. K. KAUSHIK, JUDICIAL MEMBER] 

Heard the learned counsel for the contesting parties at 

great length and perused the pleadings as well as the records 

of this case. 

2. After elaborate arguments, the learned counsel for the 

applicant submitted that the applicant may be permitted to 

withdraw this case. The iearned counsel for the respondents 

was reluctant in the matter and submitted that the 
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contentions of the respondents may be mentioned in the 

o~der. We are of the considered view that that if the applicant 

is permitted to withdraw this case1 there is hardly any need to 

pass a speaking order since we are not touching on the merits 

of this case. Howeverr we cannot also dis-regard - the 

reasonable prayer made on behalf of the respondents keeping 

in view the peculiar facts and circumstances of this case. We 

hope that the respondents would be satisfie~_ if they are 

permitted and given liberty to take any appropriate action as 

may be necessary against the applicant in the matter1 in 

accordance with the law and we do give such liberty. 
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9; \{-_ .:.. -·4;;·!!!. 1,!!:-"rke its own course and no case on the similar facts and 
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dismissed as having been withdrawn. The Interim order 

already granted is vacated forthwith. No costs. 

~ 
Admv.Member 

~~UV'---
(J.K.Kaushik) 
Judi. Member 
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